[22 August, 2005] RAJYA SABHA

Loopholes in functioning of mines

2756. SHRI EKANATH K. THAKUR: Will the Minister of MINES be
pleased to state:

(a) whether it is a fact that the inquiry report of mines has pointed out
various loopholes in functioning of the mines like lack of uniformity in
conducting safety audits, contradictory practices in installation of rescue
equipments, outdated methods in preparation and updation of mine maps and
shortage of surveyors; and

(b) if so, the steps Government propose to take to improve the
functioning of mines?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (DR.
DASARI NARAYAN RAO): (a) Ministry of Mines is not aware of any such
inquiry report of mines wherein various loopholes in functioning of the
Mines as mentioned in the question has been pointed out. The position has
been ascertained from Ministry of Labour also which administers the Mines
Act, 1952 and they too are not aware of any such report.

(b) Indian Bureau of Mines (IBM), a subordinate office of the Ministry
carries out inspection of Mines to ensure their compliance with the
provisions of Mineral Conservation and Development Rules, 1988 (MCDR).
During inspections, the mining lessees are offered field guidance for
conservation of minerals, scientific mining and protection of environment so
that the mining operations are carried out in accordance with provisions of
MCDR, 1988.

Indo-Australian Cooperation in Mining and Exploration

2757. SHRIRAASHID ALVT:
DR. T. SUBBARAMI REDDY:

Will the Minister of MINES be pleased to state:

(a) whether India and Australia are all set to expand cooperation
in the field of mining and exploration;

(b) whether CM, in cooperation with the Australian Trade
Commission has monitored a high level 15-Member delegation to
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Australia from June 28 to July 7 to explore opportunities for Indian
companies in the mining sector in Australia;

(c) if so, to what extent visit of the Indian delegation has helped to
cooperate with Australian Government in mining;

(d) what are the agreements signed between these two; and

(e) to what extent Australia has agreed to help and assist India in
mining?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (DR.
DASARI NARAYAN RAO): (a) Yes, Sir. An India-Australia Joint Working
Group on Energy and Minerals had been constituted under the aegis of the
India-Australia Joint Ministerial Commission. The purpose of this Working
Group is to facilitiate the exchange of information and understanding of
energy and minerals policy issues and to promote trade and investment in
energy and mineral resources.

(b) The Confederation of Indian Industry (CM) in association with the
Australian Trade Commission had organised a 15 member mining mission to
Australia from 28th June to 7th July, 2005.

(c) The Members of the delegation got an opportunity to have
interaction with the Australian Trade Commission, Federal Government,
Western Australian State Government, Queensland State Government, mining
Institutes, mining companies, mining equipment manufacturers and mining
software companies.

(d) The proposals and discussions are at initial stages and no agreement
has been signed so far.

(e) Australia has indicated their desire to cooperate with the Indian
Mining Sector in the field of mineral exploration, supply of state-of-the-art
technology and training.

Non-clearance of mining leases

2758. PROF. ALKA BALRAM KSHATRIYA:
DR. T. SUBBARAMI REDDY:

Will the Minister of MINES be pleased to state:
(a) whether the State Government's effort to mop up resources
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